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Heard shri 	f.2pak :Lsra rn( 

hri shok Misra for the aplicana sn 

trie responeents, resectively. 

At present there is nothin 

before this Tribunal whica uaijld 	jo to 

SflOV, 11UCE1 ie55 establish, that the 

applicant is ocing 	5L±dCE:U from his 

post. same orc.cr nes oeen referred as 

which is unavaileole to form the isis of 

any order from this Triounal at thi[ stage. 

LNO cause at ctin has yet arisen aria the 

applicatian seems to be oase purely or, 

aritiCpaaed prooleris sac appreheasians. 

It is nsa clear how a postman, whict is a Group '' 

pssr, is i,oiking as a LV vhichi in Group 'I• . 

Nevchcles, con idering as that 

that the applicant has seen working against 

a particular sastioflary joo fr same yers, - 

re)o:aec1p on mecijoal grounds,-ar:y _accr 

placing him on outdoor cut1,if iss;ued,shall 

not operate for 9(riin 	'a.;,,,s  from toe óare of 

isUO. 
thustile ) •4. is disposes of. 


